
IN THE HIGH COURT OF KARNATAKA AT BANGALORE 

W.P. No.8878/2020 
and connected Petitions 

Between 
MASTER BALACHANDAR KRISHNAN Petitioner 

And: 
STATE OF KARNATAKA AND OTHERS Respondents 

MEMO TO PLACE ON RECORD CERTAIN SUBSEQUENT 
FACTS 

The Respondent No.4, National Law School of India University 
NLSTU), Submits that unforeseen difficulties and delays in the 

conduct of Common Law Admission Test 2020 (CLAT) and 
repeated pOstponement of examination, due to the CoVID-19 
pandemic, have placed NLSIU at a unique disadvantage (amongst 

the variouS universities that partlcipate in CLAT) since NLSIU 
follows a trimester system. As per the trimester system, NLSIU's 

academic year Is made up of three terms of ninety days' duration, 
and each term must accommodate sixty hours of classroom Instruction in each course, and adequately provide for 
examination and evaluation processes. 

Consequently, ir NLSIU Is unable to complete admissions before 
the end of september, 2020, it will result in "Zero Year with no 

admission. Apart from being extremely prejudiclal to aspirants
desirous of joinlng NLSTU in the academic year 2020-2021, any 
change In the academic calendar will also significantly impact the 
academic programme of second, third, fourth and fifth year 
students of BA LLB, as also LLM students, since the programme Is 

rully integrated and requires a common academic calendar. 

In the circumstances, the Respondent No.4, pursuant to decisions 
taken by the Executive Council at its 91st Meeting and the faculty 
meetings dated 06.08.2020 and 31.08.2020, has decided to 
Conduct a separate common entrance test at the earliest and with 
lowest possible application fee, to avoid a "Zero Year and ensure 
a ralr, transparent and accessible enrolment procesS. This decislon 

was taken since CLAT 2020 was postponed from 07.09.2020 to 
28.09.2020, and pursuant to the express resolution of the 
Executive Councll that the university develop an alternative 
admissions process in the event that CLAT 2020 is not conducted 
on 07.09.2020. 

The BA LLB admissions notification 2020-2021, LLM admissions 
notification 2020-2021 and seat matrix and reservation 
notification issued in this regard are enclosed herewith as 
Document Nos.1, 2, and 3 respectively. 

A 



2 
The seat matrix and reservation notification at Document No.3 is 

dentical In all respects to the revlsed seat matrix Issued on 

04.08.2020 in respect of the then-ongolng CLAT examination 
produced as Annexure R8 of the Preliminary Reply filed by the 
Respondent No.4 In WP No.8788/2020), subject to mutatIs 
mutandis changes in vlew of the new examination and admissions 

procedure now adopted. 

The Respondent No.4 submits that It shall abide by such directions 
as this Hon'ble Court deems fit. 

It Is prayed that this Hon'ble Court be pleased to take the 
aforesaid facts on record, In the interests of justice and equity 

A 
ADVOCATE FOR BANGALORE 

DATE: 04.09.2020 RESPONDENT No.4 
HorT7A NAnAYA 

Kte) 266(zo06 



Document No. 1 

NATIONAL ILAW SCHOOL. OF INDIA UNIVERSITY 

BANGALORE 

NOTICE FOR ADMISSIONS TO THE FIVE YEAR INTEGRATED B.A., LL.B. (Hons.) 

PROGRAMME, 2020-21 

. BACKGROUND 

The National Law School of India University was established in 1986 to pioner legal ecducation 
reform and anchor the transformation of the Indian legal system through research and policy 

inierventions. We are dedicated to the realization of core constitutional values through a vital 

demoeracy commited to freedom and social justice. The University rests on a unique 
collaboration between legal academics, the Bar, the Bench and the State Government of 
Karnataka. This strong coalition has ensured that the University has remained the undoubted 
leader in legal education in India for the last three decades. 

2. FIVE YEAR B.A., LLB. (HONS.) PROGRAMME 
The University pioneered the 5 year integraled B.A., LL.B (Hons) programme in India. This 

programme remains the flagship degree at NLSIU. This programme has several unique features:

First, the programme is taught in three trimesters each academic year. In each trimester, a student 

completes 4 courses and completes an intense programme of 60 courses before they graduate. 

Secondly. the programme is strongly inter-disciplinary and students will develop an 

understanding of law as well as the humanities and social sciences; Thirdly, the pedagogy is 
socratic where students engage actively with learning materials in the classroom and are 
challenged on a continuous basis; Fourthly, after students complete foundation courses in the 

first two years of the programme, they are permitted to choose courscs from the third year of the 

programme. These courses are often taught by professionals and academics from around the 

world; Fifthly, all students write a mandatory paper in almost every course in the programme and 
present these materials to ensure that they develop research, writing and oral presentation skills; 

Finally, all students will complete mandatory intermships through the five ycar programme and 
develop the ficld awareness and professional skills necessary for their future careers 

Apart from the rigorous academic programme students at the University engage in several co-

curricular and extra-curricular activities. Mooting remains a core activity. In 1999 the University 

became the first Indian team to win the Philip C. Jessup Intemational Law Moot Court 
Competition. We won again in 2013 and were Runners Up in 2018. In 2017, the University team 
won the Mant Lachs Space Law Intermational Moot competition for the 3rd time, having won 
before in 2009 and 2012. Our students organize some key annual events including the NLS Open 

Debate, Strawberry Fields Music Festival, Admit One Theatre Competition and the Spiritus 
Sports Fest. More information is available on our University website, www.nls.ac.in 



3. ADMISSIoNS PROCESs FOR ACADEMIC YEAR 2020-21 
Since inccption, admission to the B.A., LL.B. (Hons.) Degree Programme has boen purely on the 

basis of merit as assessed through a common entrance exam. The University conducted its own 

All-India entrance examination until 2008, when the Common Law Admission Test was 
conceived. In 2018, the Consortium of National Law Universities comprising the Vice 

Chancellors of 22 National Law Universities was formed to establish a Permanent CLAT 

Secretariat for the conduction of the CLAT. 

The Covid-19 pandemic has however caused unforeseen difficulties and delays in the conduct of 
CLAT 2020. The repeated postponement of the examination has resulted in uncertainty for 
students, parents and the participating Universities. NLSIU is uniquely disadvantaged as it 

follows a trimester system where every academic year is made up of three terms of 90 days 

duration. Moreover, each term must accommodate 60 hours of classroom instruction in each 

course and adequately provide for examination and evaluation processes. Further, the academic 
offering for the 3rd, 4th and Sth year of the B.A., LLB programme as well as the LL.M 
programme is fully integrated and requires a common academic calendar. 

Hence, if NLSIU is unable to complete admissions before the end of September 2020 it will 
inevitably result in a Zero Year' with no admission. This will deprive law students of the 

opportunity to pursue their studies this year at India's premier law university. We are fully 

committed to ensuring that no student is denied the opportunity to study at NLSIU this Academic 
Year. Hence, NLSIU is compelled by the current circumstances to conduct a separate admissions 

process for the B.A., LL. B and LL.M programmes for the Academic Ycar 2020-21. 

This matter was considered at length at a Faculty Mceting at the University on August 6th, 2020 
where the Faculty unanimously resolved that NLSIU needed to take all measures necessary to 

avoid a 'Zero Ycar.' The Exccutive Council of the University, at its 91st Meeting held in two 
sessions on 12th August 2020 and 1 8th August 2020 met to consider the matter and unanimously 
resolved to authorize the University to develop an alternative admissions process in the cvent 
that CLAT 2020 was not conducted on September 7h 2020. 

On August 28th the Exccutive Committee of the Consortium of National Law Universities 
postponed CLAT 2020 from Scptember 7h to Scptember 28 2020. A Faculty Sub-Committee
was constituted to develop a revised admission procedure. The Sub-Committee considered all 

available options and concluded that a common entrance test conducted online at the earliest 

and with the lowest possible application fee would be a fair, transparent and accessible 

admissions process. This procedure was discussed at a Faculty Meeting held on 31 August, 

2020. After aking into account the sugsestions and revisions necessary, a Revised Admission 
Notification for Academic Year 2020-21 is hereby notificd. 



4. REVISED ADNISSIONs NOTIFICATION 2020-21 

The Admissions Notification outlined below cxclusively govems all admissions to the B.A. LL.B 
(Hons) Programme of NLSIU for the year 2020-21. Any student who secks admission to NLSTU 
must apply directly to the University and complete the NLAT UG 2020 Entrance cxamination. 
The University will not accept CLAT 2020 scores for admission to Academic Year 2020-21. 

4.1. Intake 
The total intake of students shall be 120 (One Hundred and Twenty). The Reservation 
Notiflcation 2021 has been published separately on the website. 

4.2. Eligibility of Candidates 
4.2.1. All candidates must have secured an unconditional pass and the minimum percentage of marks 

in the qualifying cxamination (10+2 or its cquivalent examination) as specified below: 
iAggregate percentage of 45% or its cquivalent grade in case of General Category and 

PWD students.
ii. Aggregate percentage of 40% or its cquivalent grade in case of SC/ST. 

4.2.2. There is no upper age limit to apply. 

4.3. Application and Reguired Documen 
4.3.1. The Online Application portal will open on 3d September, 2020 and will closc at Midnight on 

10th Scptember, 2020. 
4.3.2. All applications must be submitted online at https:/admissions.nls.ac.in 
4.3.3. Applicants must register themselves using their personal mobile number. On registration, an OTP 

wIll be sent to the given mobile number tor validation. Once your mobile number is validated, 

you may login using your mobile number and password provided at the time of registration. 
4.3.4. Please fill the form carefully. All names should be spelt correctly in the application as it appears 

in the Certificates/Mark sheets/ldentity proof. Any change/alteration found may disqualify your 
candidature.

4.3.5. Candidates will be required to upload the following documents along with the application: 
I. Candidate's recent passport size photograph, 

Scanned copy of an original Government issued photo-ID. Eg. Driver's license, Aadhar 
Card, Voter ID, Ration Card, Passport, etc. 

3. Scanned copy of original marks statement and pass certificate of standard 10, or 

matriculation, or equivalent examination, 
4. Scanned copy of original marks statement and pass certificate of 10+2 or cquivalent 

examination,



5. Scanned copy of original caste certificate/ tribe certificate/disability certificate wherever 

pplicable, 
6. Scanned copy of documentary proof, including Letter from the Head of Institution and 

School certificates/Report cards to prove schooling in Karnataka for ten years, wherever 

applicable. 

All scanned documents must be clear and complete. In case scanned and uploaded documents 

are unclear, incomplete, or illegible, the application may be rejected. All documents will be 
subjected to physical verification at the time of admission. Any discrepancy in documents 

submitted will lead to automatic disqualification of the candidate. 

NOTE: If candidates are unable to produce one or more of the documents listed at Serial Nos. 4, 

and 6, they must ensure that the same are provided to NLSTU authorities at the time of 
admission, failing which the candidate's provisional offer of admission will be cancelled. 

4.3.6. Once you have finished filling in the Application and uploading all necessary documenis you 

must save and submit the application. 
4.3.7. After all details are filled in and documents are uploaded, candidates must sign the declaration 

and submit the application. The candidates are required to read the instructions carefully and 
fumish correct and authentic information. In case the information furnished at any stage of the 
application, examination and admission process is found to be false or incorrect or if there is any 

discrepancy or mismatch between the information furnished by the candidate at the relevant 

section and the certificates/documents produced at the time of admission, the provisional
admission offered to the candidate shall stand cancelled with immediate effect without assigning 

any further reason and the candidate shall stand disqualified from being considered for further 
admission to NLSIU. 

4.3.8. No alteration/editing in the online application form can be done after successful submission/final
submission of the form. 

4.3.9. After submission you will be required to pay an Application Fee of Rs. 150 (General and PWD 
Category) and Rs. 125 (for SC/ST Candidates). 

4.3.10. The last date for submission of applications and making payments is 10h September, 2020. 
Candidates are advised not to wait till the deadline for submission of applications but to submit 

them well in time. There will be no offline application or submission of documents. 

44. National Law Aptitude Test 
4.4.1. Candidates will be selected on the basis of the aggregate marks secured in an online home-based 

Entrance Examination known as the National Law Aptitude Test, 2020 (NLAT). The National 

Law Aptitude Test, 2020 (the "NLAT 2020") will test applicants for admission to the 
undergraduate B.A., LL.B. (Hons) and postgraduate LL.M programmes commencing in 2020 at 



the National Law school of India University, Bengaluru ("NLSIU) on subjects that correspond 

to the subjects proposed to be tested in the Common Law Admission Test, 2020. 

4.4.2. Candidates who have submitted a valid application form will be required to appear for the NLAT. 
The Test shall be an online entrance examination to be held on 12h September, 2020. Candidates 

will attempt this examination using a computer device at their respective locations. Candidates 
will have to ensure that they can appear for the examination on the appropriate date and time 

using a computer device as per the detailed specifications that will be provided, including video 

and audio inputs. NLSIU shall not be responsible for any connectivity issues, or failure of internet 

nection during the cxamination. NLSIU reserves the right to cancel any candidate's 

examination based on misconduct or examination malpractice. 

44.3. Detailed instructions on the online examination process shall be provided to the candidates in 
due course. 

4.44. Syllabus and Guide 

The NLAT 2020 UG will test candidates on 5 (five) subjects (and the published format of the 

CLAT 2020 UG) comprising. English Language, Current Affairs Including Gieneral Knowledge, 
Legal Rcasoning, Logical Reasoning, and Quantitative Techniques. 

1. The NLAT 2020 UG will comprise 4 (four) General Comprehension ("GC") passages. 
2. Each GC passage will be accompanicd by 10 (ten) questions that candidates will have to 

answer based on the information provided in the corresponding GC passage and in the 

questions. NLAT 2020 UG will have a total of 40 (forty) questions. 

3. Each GC passage will be of a similar length (i.c., 500 words) and order of difficulty as in the 
Mock CLAT 2020 UG papers. 

4. The 10 (ten) questions that accompany each GC passage will have 2 (two) questions cach 

from the 5 (five) subjects. 

4.4.5. Question Paper Format 

. The NLAT 2020 UG shall be conducted in English. 
2. The Maximum Marks for the NLAT is 80 marks. 
3. All questions shall be Multiple Choice Questions (MCQ) 

4. The total duration of the examination is 45 minutes. 
5. Marking Scheme: 

2 marks per correct answer 
0.25 marks per unanswered question 
0.50 marks per wrong answer 



6. This is not an open book examination; candidates may not scek assistance from any other 

person to answer the questions in the examination. 
Candidates will only haveI (one) attempt at cach question. They will not be able to revisit a 

question once they have moved on to another question. 
8. Candidates may not take the assistance of any resources, whether clectronic, print, or in any 

other form. 

4.5. MerilList 

1. Following the examination and validation of the Final Answer Key, a General merit list of all 
candidates will be prepared solely on basis of their marks in the NLAT 2020 UG. 

2. Tic-break Rule: In case of cqual marks, a break of tie shall bc made by the following procedure 
and order: 

) Higher number of corect answers to Legal Reasoning Questions 
(i) Higher number of correct answers in the overall examination 
(i) Computerised draw of lots 

3. All candidates will be informed of their Merit rank, aggregate marks and the aggregate mark 

of the last admitted candidate in their category over email/SMS. 
4. No consolidated Merit List or Admission list shall be published by the University. 

5. OFFEROF ADMISSION AND PAYMENT OF FEES 

5.1. The University shall prepare a Provisional Admissions list on the basis of the Merit List of 

NLAT. SC, ST, PWD and Karmataka students will be accommodated as per the Reservation 
Notification 2021 available on our website. 

5.2. Selected candidates will be offered Provisional Admission to the University and intimated of the 
same via email/SMS. 

5.3. In order to confirm their seat, selected candidates must accept the Provisional Offer by producing 
the necessary documents and paying the requisite Fees. Detailed instructions on Acceptance of 

Offers will be provided by email/SMS and will have to be complied with by the candidate strictly 

according to the timelines provided. In the event of any default by the candidate, the same seat 
may be diverted to another candidate according to merit. 

5.4. TotalAnmual fee finchuding refundable deposits) for incoming studens 
a) General Category and PWD 
b) SC/ST Category 

Rs. 2,62,000.00 p.a. 
Rs. 2,58,875.00 p.a. 

The fees/charges may be reviscd by the University, but the revised fees/charges will be applied 

prospectively. 



5.5. NLSiU is committed to ensure that no one who secures admission to NLSIU shall discontinue 
studies on account of financial constraints. NLSIU will facilitate scholarships, cducational loans 
and bursaries to students to cnable them to secure their admissions. 

5.6. Ifa candidate withdraws their admission on any ground, in any of the courses of the University. 
fees shall be refundable as per the applicable UGC Rules. 

6. GENERAL INSTRUCTIONS 

6.1. NLSIU reserves the right to unilaterally alter, modify, or cancel any component or stage of the 
selection process without prior notice. 
NLSIU shall not be liable for any failure of communication, delivery of emails, intemet, 

computer device, etc., during any stage of the selection process. 
The decision of NLSIU on any student's eligibility, candidature, shortlisting, and selection shall 
be final and not subject to any appeals or challenges by or on behalf of any student(s). 
By submitting an application for admission, a student undertakes to abide by all conditions of the 
application process, and further undertakes to furnish accurate, correct, and complete information 

6.2 

6.3. 

6.4. 

and documents. 
Any subsequent discovery of malpractice, dishonesty etc. will render the student ineligible to get 
admission at NLSIU. No incomplete application will be considercd. Any admission granted to 
such a student is subject to be cancelled at any point of time at the discretion of the University. 

6.6. NLSIU reserves the right to not grant admission to a selected candidate if any reason justifying

5.5. 

such a decision comes to its notice at any stage of the admission process. 

Teco 
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Donment No. a 

NATIONAL LAW SCHOOL OF INDIA UNIVERSITY 

BANGALORE 

NOTICE FOR ADMISSIONS TO THE POSTGRADUATE LIL.M PROGRAMME, 2020 

1. BACKGROUND 
The National Law School of India University was established in 1986 to pioner legal education 
refom and anchor the transformation of the Indian legal system through rescareh and policy 

interventions. We are dedicated to the realization of core constitutional values through a vital 
democracy committed to freedom and social justice. The University rests on a unique 
collaboration between legal academics, the Bar, the Bench and the Sate Government of 

Karmataka. This strong coalition has ensured that the University has remained the undoubted 
leader in legal education in India for the last three decades. 

2. ONE-VEAR LL.M (MASTER OF LAWS) PROGRAMME 

Like the B.A., LLB (Hons) programme, the LL.M. programme is organized around three 
trimesters in every academic year. Students will complete the UGC mandated 3 Core Courses 
and then complete 2 Core Courses in each specialization. Students may choose from a wide aray 

of clectives and seminars besides writing a mandatory dissertation in their third and last trimester. 

NLSIU offers the LL.M. Degree programme with two specializations: 
(i) Business Law 
(ii) Human Rights Law 

Specialisations are based on merit-cum-preference. More information is available on our 
University website, www.nls.ac.in

3. ADMISSiONS PROCESS FOR THE ACADEMIC YEAR 2020-21 
Since inception, admission to the LL.M Degree Programme has been purely on the basis of merit 

as assessed through a common entrance exam. The University conducted its own All-India 

entrance examination until 2008, when the Common Law Admission Test was conceived. In 

2018, the Consortium of National Law Universities comprising the Vice-Chancellors of 22 
National Law Universities was formed to establish a Permanent CLAT Secretariat for the 
conduction of the CLAT. 

The Covid-19 pandemic has however caused unforeseen difficulties and delays in the conduct of 

CLAT 2020. The repeated postponement of the examination has resuted in uncertainty for 
students, parents and the participating Universities. NLSIU is uniquely disadvantaged as it 
follows a trimester system where every academic year is made up of three terms of 90 days 

duration. Moreover, each term must accommodate 60 hours of classroom instruction in each 

course and adequatcly provide for examination and evaluation processes. Further, the academic 



offcring for the 3rd, 4th and 5th ycar of the B.A., LL.B programme as well as the LL.M 

programme is fully integrated and requires a common academic calendar. 

Hence, if NLSIU is unable to complete admissions before the end of September 2020 it will 
inevitably result in a Zero Year with no admissions. This will deprive law students of the 
opportunity to pursue their studies this ycar at India's premier law university. We are fully 
committed to ensuring that no student is denied the opportunity to study at NLSIU this Academic 

Ycar. Hence, NLSIU is compelled by the current circumstances to conducta separate admissions 
process for the B.A., LL.B and LL.M programmes for the Academic Year 2020-21. 

This matter was considered at length at a Faculty Meeting at the University on August 6th, 2020 
where the Faculty unanimously resolved that NLSIU needcd to take all measures necessary to 
avoid a "Zero Year" The Executive Council of the University, at its 91st Meeting held in two 
sessions on 12th August 2020 and 18th August 2020 met to consider the matter and unanimously 
resolved to authorize the University to develop an alternative admissions process in the cvent 
that CLAT 2020 was not conducted on September 7 2020. 

On August 28th the Executive Committee of the Consortium of National Law Universities 
postponed CLAT 2020 from September 7 to September 28 2020. A Faculty Sub-Committee 
was constituted to develop a revised admission procedure. The Sub-Committee considered all 

available options and concluded that a common entrance test conducted online at the earliest 

and with the lowest possible application fee would be a fair, transparent and accessible 
admissions process. This procedure was discusscd at a Faculty Mccting held on 31 August, 
2020. After taking into account the suggestions and revisions necessary, a Revised Admission 

Notification for Academie Ycar 2020-21 is hereby notified. 

4. REVISED ADMISSIONS NoTIFICATON 2020-21 
The Admissions Notification outlincd below governs all admissions to the LL.M (Master of 
Laws) Programme of NLSIU for the year 2020-21. Any student who seeks admission to NLSIU 
must apply directly to the University and complete the NLAT 2020 PG Entrance Examination. 
The University will not accept CLAT 2020 scores for admission to Academic Ycar 2020-21. 

4.1. Intake 
The total intake of students shall be 50(Fity) which includes 30 scats for Business Law and 20 
seats for Human Rights Law. The Reservation Notification 2021 has been published separately 

the w ebsite. 

4.2. Eligibliiy of Candidates 
4.2.1. All candidates must have secured an LL.B. or equivalent degree from a recognized educational 

institution with an unconditional pass and the minimum percentagoe of marks as specified below 
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0 Aggregate percentage of S0% or its cquivalcnt grade in casc of General Category and 
PWD students. 

() Aggregate percentage of 45% or its cquivalent grade in case of SC/ST. 
4.2.2. There is no upper age limit to apply. 

4.3. dpplication and Reguired Documents 
4.3.1. The Online Application portal will open on 3d September, 2020 and will close at Midnight on 

10 September, 2020. 

4.3.2. All applications must be submitted online at https://admissions.nls.ac.in/ 
4.3.3. Applicants must register themselves using their personal mobile number. On registration, an OTP 

will be sent to the given mobile number for validation. Once your mobile number is validated, 

you may login using your mobile number and password provided at the time of registration. 
43.4. Please fillthe form carefully. All names should be spelt comectly in the application as it appcars 

in the Certificates/Mark shets/ldentity proof. Any changc/ateration found may disqualify your 

candidature 

4.3.5. Candidates will be required to upload the following documents along with the application: 
1. Candidate's recent passport size photograph, 

2. Scanned copy of an original Govemment issued photo-ID. E.g Driver's license, Aadhar 
Card, Voter ID, Ration Card, Passport, etc., 

3. Scanned copy of original marks statement and pass certificate of standard 10, or 
matriculation, or cquivalent examination, 

4. Scanned copy of original marks statement and pass certificate of 10+2 or equivalent 

examination, 
5. Scanned copy of original marks statement and pass certificate of LL.B or equivalent 

degree, 
6. Scanned copy of original caste certificate/tribe certificate/disability certificate wherever 

applicable, 
7. Scanned copy of documentary proof, including Letter from the Head of Institution and 

School certificates/Report cards to prove schooling in Karnataka for ten years, wherever 

applicable 

All scanned documents must be clear and complete. In case scanned and uploaded documents 

are unclear, incomplete, or illegible, the application may be rejected. All documents will be 

subjected to physical verification at the time of admission. Any discrepancy in doeuments 
submitted will lead to automatic disqualification of the candidate 

NOTE: 1If candidates are unable to produce one or more of the documents listed at Serial Nos. 5. 
6 and 7, they must ensure that the same are provided to NLSIU authorities at the time of 

admission, failing which the candidate's provisional ofer of admission will be cancelled. 
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4.3.6. Once you have finished filling in the Application and uploading all necessary documents you 

must save and submit the application. 
4.3.7. Ater all details are filled in and documents are uploaded, candidates must sign the declaration 

and submit the application. The candidates are required to read the instructions carefully and 

furnish corect and authentic information. In case the information furnished at any stage of the 

application, examination and admission process is found to be false or incorrect or if there is any 
discrepancy or mismateh between the information furmished by the candidate at the relevant 
section and the certificates/documents produced at the time of admission, the provisional 
admission offered to the candidate shall stand cancelled with immediate effect without assigning 
any further reason and the candidate shall stand disqualificd from being considered for further 
admission to NLSIU. 

4.3.8. No alteration/editing in the online application form can be done after successful submission/final 
submission of the form. 

4.3.9. After submission you will be required to pay an Application Fee of Rs. 150 (General and PWD 
Category) and Rs. 125 (for SC/ST Candidates). 

4.3.10. The last date for submission of applications and making payments is 10 September, 2020. 

Candidates are advised not to wait till the deadline for submission of applications but to submit 
them well in time. There will be no offline application or submission of documents. 

4.4. National Law Aptitude Test 
4.4.1. Candidates will be selected on the basis of the aggregate marks securcd in an online home-based 

Entrance Examination known as the National Law Aptitude Test, 2020 (NLAT). The National 
Law Aptitude Test, 2020 (the "NLAT 2020) will test applicants for admission to the 
undergraduate B.A., LL.B. (Hons) and postgraduate LL.M. programmes commencing in 2020 at 
the National Law school of India University, Bengaluru ("NLSIU'") on subjects that correspond 
to the subjects proposed to be tested in the Common Law Admission Test, 2020. 

4.4.2. Candidates who have submitted a valid application form will be required to appcar for the NLAT. 

The Test shall be an online cntrance examination to be held on 12h September, 2020. Candidates 
will atempt this examination using a computer device at their respective locations. Candidates 

will have to ensure that they can appear for the cxamination on the appropriate date and time 

using a computer device as per the detailed specifications that will provided including videco and 
audio inputs. NLSIU shall not be responsible for any connectivity issues, or failure of intermet 

connection during the examination. NLSIU reserves the right to cancel any candidate's 
examination based on misconduct or examination malpractice. 

4.4.3. Detailed instructions on the online examinations process shall be provided to the candidates in 

due course. 



4.4.4. Syllabus and Guide 

The NLAT 2020 PG will test candidates on the compulsory subjects of their undergraduate 
programme which include Constitutional Law, Jurisprudence, Administrative Law, Lawof 

Contract, Torts, Family Law, Criminal Law, Property Law, Company Law, Public Intermational 
Law, Tax Law, Environmental Law, and Labour & Industrial Law. 

1. The NLAT 2020 PG will comprise 3 (threc) passages that are extracts from Supreme Court 

judgments in prominent cases. 
2. Each passage will be accompanied by 10 (ten) questions that candidates will have to answer 

based on the information in the passage, as well as their knowledge and understanding of the 
case as a whole, and of related matters. 

3. This means the NLAT 2020 PG will have a total of 30 (thirty) questions. 

4.4.5. Question Paper Format 

1. The NLAT 2020 PG shall be conducted in English. 
2. The Maximum Marks for the NLAT is 60 marks. 

3. All questions shall be Multiple Choice Questions (MCQ). 
4. The duration of the examination shall be 40 minutes. 
5. Marking Scheme: 

2 mark per correct answer 

0.25 marks per unanswered question 
-0.50 marks per wrong answer 

6. This is not an open book examination; candidates may not scek assistance from any other 

person to answer the questions in the examination. 

7. Candidates will only have 1 (one) attempt at cach question. They will not be able to revisita 

question once they have moved on to another question. 
Candidates may not take the assistance of any resources, whether clectronic, print, or in any 
other form. 

4.4.6. Merit List 

1. Following the examination and validation of the Final Answer Key, a General Merit list of all 
candidates will be prepared solely on the basis of their marks in NLAT 2020 PG. 

2. Tie-break Rule: In case of equal marks, a break oftie shall be made by the following procedure 
and order: 

() Higher number of correct answers in NLAT 
(i) Computerised draw of lots 

All candidates will be informed of their Merit rank, aggregate marks and the ageregate mark 
of the last admitted candidate in their category over email/SMS. 

4. No consolidated Merit List or Admission list shall be published by the University 
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5. OFFER OF ADMISSIoN AND PAYMENT OF FEES 
5.1. The University shall prepare a Provisional Admissions list on the basis of the Merit List of 

NLAT. SC, ST, PWD and Kamataka students will be accommodated as per the Reservation 

Notification 2021 available on our website. 
5.2. Selected candidates will be offered Provisional Admission to the University and intimated of the 

same via emai/ SMS. 
5.3. In order to confim their seat, selected candidates must accept the Provisional Offer by producing 

the nccessary documents and paying the requisite Fees. Detailed instructions on Acceptance 
Offers will be provided by email/SMS and will have to be complied with by the candidate strictly 
according to the timelines provided. In the event of any default by the candidate, the same seat 
may be diverted to another candidate according to merit. 

5.4. Total Annual fee fincluding refundable deposits) for LLM studens 
a) General Category and PWD- Rs. 1,89,500.00 p.a. 

Rs. 1,86,375.00 p.a. b SC/ST Category 
The fees/ charges may be revised by the University, but the revised fees/charges will be applied 

prospectively. 

5.5. NLSIU is commited to ensure that no one who secures admission to NLSIU shall discontinue 

studies on account of financial constraints. NLSIU will facilitate scholarships, educational loans 
and bursaries to students to enable them to sccure their admissions. 

5.6. Ifa candidate withdraws their admission on any ground, in any of the courses of the University, 
fees shall be refundable as per the applicable UGC Rules. 

6. GENERAL INSTRUCTIONS 

6.1. NLSIU reserves the right to unilaterally alter, modify, or cancel any component or stage of the 

selection process without prior notice. 
6.2. NLSsIU shall not be liable for any failure of communication, delivery of emails, internet, 

computer device, etc during any stage of the selection process 

The decision of NLSIU on any student's eligibility, candidature, shortlisting, and selection shall 
be final and not subject to any appeals or challenges by or on behalf of any student(s) 

6.4. By submitting an application for admission, a student undertakes to abide by all conditions of the 

application process, and further undertakcs to fumish accurate, correct, and complete information 

6.3. 

and documents. 

6.5. Any subscqucnt discovery of malpractice, dishonesty etc. will render the student ineligible to get 
admission at NLSIU. No incomplete application will be considered. Any admission granted to 

such a student is subject to be cancelled at any point of time at the discretion of the University. 
6.6. NLSIU reserves the right to not grant admission to a selected candidate if any reason justifying 

such a decision comes to its notice at any stage of the admission process. 
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NATIONAL LAW SCH0O1.OF INDIA UNIVERSTTY, BANGALORE 

Rcscrration Nosification 2020-21 
A. B.A., LILB (Hons) Programme 

The total intake capacity shall be 120 (One Hundrcd and Twenty) with the following brcakup: 

No. of seats (out of 120) Category 
Scheduled Caste (15% 
Scheduled Tribe (.5) 
General Category 

Sx() seats comprising 5 of the total intake shall be reserved horizontally fur Persons with 

Disabilitues (PWD). 

Upto 25% of total seats in each vertical reservation category, subject to a maximum of Thirty (60) 
students, shall be admitted under the horizontal institutional preference for "Karnataka Students (See 
note below). 

B. LLM Programme 
The total intake capacity shall be 30 (Thirty) for the Busincss law programme and 20 (Twenty) for the 
Human Rights Law programine. 

Category Business seatsHuman Rights seats 
0) 

Scheduled Caste (15%) 
Scheduled Tnbe (.5%) 
General ategory 

Two (2) scats in Business Law and One (1) seat in Hurman Rights Law comprising 5% of the total 
intake shall be reservedd horizontally for Persons with Disabilhtics (PWD). 

Upto 25% of total scats in cach vertical rescrvation category, subject to a maximum of Thirtcen (1.3) 
students, shall be admitted under the horizontal institutional preference for "Karnataka Students" (Sec 

Note below) 

"KARNATAKA STUDENTS" CATEGORY 

1. "Kanataka Srudents" are those candidates who have studied for not les than ten years in a recognized 
educational institution in Karnataka, as per the National 1aw School of India (Amendment) Act, 2020. 

2. General Catcgory candidates who are 'Karnataka Students' shall bencfit from a 5% concession on the General 
Merit cut-off score obtained in NLAT 2020. 

'Karnataka Students' who also belong to the SC, ST or PWD categorics shall be subject to the same concessions 

provided to SC, ST and PWD categories respectively. 

Implementation of the Karnataka Students category remains subject to the Orders of the High Courts and the 
Supreme Court in ongoing litigation, including W.P. (C) 8788/2020 (Karnataka High Court). 

Note: In vicw of the University's Revised Admissions Norifications for B.A, LLB (Hons) and 1ILM, 
the Reservation Notification 2020-21 has been revised to replace "CLAT" with "NLAT" (National 

Law Aptitude Test) scorcs obtained by them. 
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